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AU SMALL FINANCE BANK LIMITED

(& SCHEDULED COMMERCIAL BANEK)
fagd, Office: 19-A, Bhuleshwar Gardan, Ajmar Road, Jalpur - 3020461 {CINLI6911RI1996PLCOT 1381 )

Demand Notice Under Section 13{2) of Securitisation Act of 2002

Asthe loan account became M PA therefore the Aot horized officer under section 1303 ) of "The Socuritisatlon and Reconstruction of Financial
Aggars and Enfarcamant of SL"LJIIl.:ll' Intefest Act Z002" had issued 60 days demand nobice 1o the barrowers/oa-bofrowers )
Morigagers/Guara ntors fcolectively referrad as "Borrowers' ]as?l-.-er.m the table. According tothe noticeifthe bornowers do not depasitthe
antire amount within® 60 days. the amount will be recovered from auction of the mortgage propertiesfsecured assals as EWEn belaw
Therefore o Ehe borrgwers areinformed to depaosit the entire ban arnount aleng wath futere inferast and expeasies within 60 days from the
date of demand notice, otherwise under the provisions of 1314}and 14 of the said Act, the Authorized officer (s free to 1ake possession forsale
of thie mortgage properties)/Securad assetsas given balow,

Borrowers to note that after recalpt of thic natlce, In terms of Section 13(13) of the Act, 2002, yvou are prohibited and restrained from
transferring ameof the secured assets by way of sala, loase orothardise, without priorwritten consent of the secured craditor.

Borrowers attention are attracted towsnds Section L8] rfw Rule 3{5] of The Sacurity Interest [Enforcement} Rules; 2002 Act that the
borrawers shall B entitied to redeam their secured asset upon the paymant of the cormplete ootstanding dues as mentoned bolow bofor
the publication of swection notice, wihich therealier shall cease v Exist,

Mame of the Borrower) Co-Borrower Date and Amount of Demand
/Mortgagor/Guarantor/ Loan Afc Mo. MNotice Under Sec. 13(2)

[Afc No.} L90D1060117106553 12-May-26

WS Bijender Kirana Store (Borrower], As. 2148 760/-

Bijendra Singh (Co-Borrawer), Gajandta | Rs. Twenty-One Lakh Forty:Eight
Singh (Co-Borrower), Smt.Asha (Co- Thouszand Seven Hundred Sixty
Borrower], Kirendra Singh [Co- E-u*rnweﬂl | Only As on 11-May-26

i L
FEsAMCE
BANHK

AEPHTE FDCLEMENLIE] BLRE

Description of
Mortgaged Property

Property Situated At Ho 1461 , Khasra Mo 167 |

Will - akbarpur Bahrampaur Pargana , Leni Tehsil

And st - Ghazisbad | Lithar Pradesh, 201001
Admeasuring 100 Sqyds

NAME OF NAME OF WORK NOTICE TENDER OPENING DATE AMOUNT / EMD WEBSITE OF NODAL OFFICER/CONTACT

No BOARD/CORP./ CLOSING DATE (APPROX.) THE BOARD DETAILS/EMAIL
AUTH IN RUPEES CORP./AUTH
Rs. 30,000/~ www.uhbvn.org.in
1 UHBVN PROCUREMENT OF 1000 MW POWER ON SHORT TERM BASIS DURING 25-06- 11.06.2026 PER MW PER’ MONTH OF 9357886789 )
2026 TO 31-08-2026 THROUGH DEEP PORTAL OF PFFCL (PANCHKULA) 15.06.2026 NIT NO. cehppc@uhbvn.org.in
QUANTUM OFFERED NIT-125/HPPC

No. 46132/HRY

FOR FURTHER INFORMATION KINDLY VISIT : www.haryanaeprocurement.gov.in or www.etenders.hry.nic.in '

(Afe No.) LADD1060715716735 14-hay-26
Rs. 1180209/

Dharmendra Kumar {Borrower],
Smit.Geata Devi (Co-Borrower] A= Eleven Lakh Eighty Thousdnd
T Mundeed Mine Dnhy

Ason 13-May-26

Property Siiuated At Kh, No 352, Vandanan
Wihar, Khora, Tehsil Dadr, Dist- Ghaziabad,
Utkar Pradech Admeasuring S0 Sqyds

14-hiay-26
Rs. 4955572
B, Farty-Ming Lakh Fifty-Five
Thousand Five Hundred Seventy-
Twéar Ohaly 85 an 13-May-26

PFroperty Situated At- Khasra Mo- 3559 & 362,
Morthern Portion, Lal Dora Abadi, Will-
Mangolpur Khurd, Delhi Admeasuring - 80

Syds.

[Afc No.) L90D10607 25978496

M'S Maa Kali Furniture Through 'S
Proprietor Sneh LatalBorrower),
Maveen Kumar [Co-Borrower), Smt.Sneh
Lata {Co-Barrower), Parul Shokeen (Co
Bears |'.|'.rv|:|"|

{Afc No,) L90D10G0114335316
Pan Singh [Bareower), Pasull |Co-
Borrower)

15-Many-26
Rs. B06343/-
R%. 5k Lakh 5ix Thousand Threa
Hundred Forty-Thrae Cnly
, As on 13-May-26

Property Situated At - K Mo 432, Plot No 28 4,
Khora Colony, Karan Vihar, Dist - Ghaziabad,
Uttar Pradesk, 201103 Admeasuring 50 5q Yd

{Afc No.) L90D10%0143178481
Anand Gyanendra (Borrower),
Sl Sonika Tekchand [Co-Borrawer)

15-Play-26
Rs. 1523168/ -
Rz, Fifteen Lakh Twenty-Three
Thousand One Hundrad Sixty-
___Eight Only As on 13-May-26

ey U —r—

15-Bfany- -26
Bs, 552923/
A=, Fiwe Lakh Fifty-Two Thousand
Mirne Hundred Twenty-Three Onily
i Az on 13-May-26

Property Situated At - Khasra No 241 And 265,
Shid Mandie, Viltage- Mewala Bhatti, Tehsi Loni
Dist - Ghaziabad, Uttar Pradesh, 201102
Admeasuring 870 Sqyd

[Afc Mo} L90OD10E0140033755
Braj Bhan |Borrower], St Pooja [Co-
Boreower], Chander Pal {Co-Borrower]

Property Siteated Al - Khasra Mo 678, Plot Mo
183, Single Storey, Vill - Dadri, DNst - Gautam
Buddha Nagar, Uttar Pradesi, 203207
Admeasuring 101.5% Sgyd

{Afc No.) L9001060130231 165
Surya Pratap Singh Gaur |Barrower),
Lmt Savita Kumar [Co-Bornower)

1 5-Pflay-20
Rs. 10155933/
RBi. Ten Liakh Fifteen Thowsend
Ming Hundred Thirty-Three Only

Property Situated At - Gata Mo 489, Wil -
Luharli, Dist - Bulandshar, Uttar Pradesh;
245405 Admeasuring 112 5q Mtr

SMFG India Home Finance Co. Ltd.

Grihashakti Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
N M Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance
Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under
Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
(names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date
of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to
the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property
described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “SMHFC”
for an amount as mentioned herein under and interest thereon.

SMEG

SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
No. [/ Guarantor(s) LAN (Immovable Property) Date & Amount | Possession
All The Piece And Parcel Of The Property Measuring 450 Sq Yards,

Comprised In Khewat No-205 Min, Khasra No-955/1(1-14), 969(3-6), 10.10.2025
985(1-1), Kitte-3, Rakba 5 Bigha 11 Biswa Ka 180/38820 Share Bakdar Rs 2'2 8'8 102.37
Lan - 611439511453379 10 Biswasi And Khewat No-205 Min, Khasra No-945(2-5), 948(3-12), (Rs. Twenty Two
949(6-6), 930(3-9), 951(4-7), 952(4-1), 953(3-18), 956(6-15), 958(2- ;
& 611439511715547 . . Lakh Eighty
1. Ashok Kumar 11), 960(2-5), 961(4-7), 962(3-0), 977(0-18), Kitte-13, Rakba 47 Bigha Eiaht Thousand
1. S'/o Madhoram Ka 180/38820 Share Bakdar 4 Biswa 9 Biswasi And Khewat No-206 Ogne Hundred 09.06.2026
2. Bala Devi Salam Khewat Kitte-22, Rakba 43 Bigha 16 Biswa Ka 180/38820 Share Two & Paise
W/o Ashok Kumar Bakdar 4 Biswa 1 Biswasi Total 9 Biswa l.e. 450 Sq Yards, Situated Thirtv Seven
: At Patti Rajputan, Abadi Arjun Nagar, Panipat As Per Transfer Deed onl ‘; as on
Bearing Wasika No-11031 Dated 26-3-2019 Recorded In The Name 09 1"0 2025
Of Ashok Kumar S/O Madho Ram. Bounded As Under:- East-Smt. T
Suman, West-Rasta, North-Rasta, South-House Of Chain Singh.
. Sd/-
Place : Panipat, Haryana Authorized Officer,

Date : 09.06.2026 SMFG INDIA HOME FINANCE CO. LTD.

| As on 13-May-26
{ASfc No.) L9DD1060140475005 15-hay-26
Rabin Singh (Borrower], SmtAnita (Co Rs. 1514119/
Borrower], Vipattl Singh (Co- Borrower) Rs: Fifteen Lakh Fourteen
Trowsand One Hundred Minetean
1 Cnly As on 13-May-26

Date :11-D6-2026

Property Situatad At - Khasra Mo 155 Willaga-
Mwrai Pargana .|3l.:_“|h.|rr Tirhsil= Siyana, District
Bufandshahr, Uttar Pradesh, 245405
Admeasuring 631 5g Mtr

n.uthnrlser:l Officer ALl Small Finance Eank I-_1m|tE-|:|

Place: I]Ell:l-l

OFFICE OF THE RECOVERY OFFICER-I

DEBTS RECOVERY TRIBUNAL-IIl, DELHI
4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, PATEL CHOWK, NEW DELHI-110001 PROGLAMATION

e

SALE

R.C. No. 46/2025 DATED : 29.05.2026

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ
WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993.

PUNJAB NATIONAL BANK VS RAEBAREILLY ALLAHABAD HIGHWAY PRIVATE LTD

1. Punjab national Bank, Plot no. 4 Sector-10, Dwarka, New Delhi-110075.

Zonal Sastra Centre, 1stFloor, 7, Bhikaji Cama Place, New Delhi-110066.

BO: Extra Large Corporate Branch, Harsha Bhawan, E-Block, Connaught Place, New Delhi-110001.

Vs,

1.RAEBAREILLY ALLAHABAD HIGHWAY PRIVATE LIMITED

Regd. Off: A-618. Ground Floor, Khasra No. 618. Kanchan Kunj, Madanpur Khadar Extn-Il, Sarita Vihar, New Delhi-110076.

Also at: 3-249. Ground Floor, Viram Khand, Gomti Nagar, Lucknow-226010.
Whereas you have failed to pay the sum of Rs.177,12,97,135.00 (Rupees One Hundred Seventy Seven Crores Twelve Lacs Ninety
Seven Thousand One Hundred Thirty Five Only) as become due from you as per Recovery Certificate drawn in OA No. 10/2024
passed by the Presiding Officer, Debts Recovery Tribunal-Ill, Delhi along with interest @12% p.a. simple from the date of filing of this
0.A., 10/2024 as per certificate. And whereas the undersigned has ordered the sale of property mentioned in the Schedule below in
satisfaction of the said certificate.
Notice is hereby given that in absence of any order of postponement, the said property shall be sold on 30.07.2026 between 3.00 PM to
4.00 PM (with auto extension clause in case of bid in last 5 minutes before closing, if required) by Eauction through BAANKNET (Bank
Asset Auction Network) E-Auction portal, operated by PSB alliance private limited, website: https://baanknet.com, Email id:
support.baanknet@psballiance.com, M: +918291220220 having address M/s. PSB Alliance Pvt Ltd at Unit 1, 3rd Floor, VIOS
Commercial Tower, Near Wadala Truck Terminal, Wadala, East Mumbai-400034 . Intending bidders shall have registered on the
BAANKNET PORTAL well in advance, complete the digital KYC process and other formalities and obtain a user id and passward.
In case of any query & inspection of the property, intending bidder may contact Mr. Ajeet Kumar, Chief Manager Having
M: 9382799573 at Punjab National Bank, SAMB at 4th Floor, 7, Bhikaji Cama Place, New Delhi-110066. The sale will be of the property of
the defendant above named as mentioned in the schedule below and the liabilities and claims attaching to the said property, so far as they
have been ascertained, are those specified in the schedule against each lot. No officer or other person, having any duty to perform in
connection with sale, however, either directly or indirectly bid for, acquire or attempt to acquire any interest in the property sold. The sale
shall be subject to the conditions prescribed in Second Schedule of the Income Tax Act, 1961 and the rules made there under and to the
further following conditions. The particulars specified in the annexed schedule have been stated to the best of the information of the
undersigned, but the undersigned shall not be answerable for any error, mis-statement or omission in this proclamation.

1. The description of properties, Reserve Price and EMD are as under:
S.No Property Particulars Reserve Price/
1. ALL THAT piece or parcel of freehold non-agricultural land admeasuring 166.50 Sq. Mtrs. or thereabouts EMD

forming part of the said property known as Private Plot No. 31 admeasuring 166.50 Sq. Mtrs. or thereabouts| Rs. 9,66,000.00/-
forming part of Survey Nos. 332A + 334A + 338A all of Mouje Zaap of Sudhagad Taluka, District Raigad, | EMD :
together with free independent ownership, use of internal approach road, open space, and amenity plotin ‘| Rs. 96,600.00/-
the layout in common with other plot holders, together | with permanent right of way and other rights in
common on the internal approach road with equal responsibility for the preservation and maintenance of the
internal approach road land, bounded as follows: on or towards | the East by Plot No. 32; on or towards the
West by Plot No. 30; on or towards the South by Plot No. 34; on or towards the North by Internal Road,
together with all buildings, erections, godowns, permanently fastened fixtures and fittings and constructions
of every description which are standing, erected or attached or | shall at any time hereafter during the
continuance of the | security be erected and standing or attached thereon.

The property shall not be sold below the reserve price.

SCHEDULE OF PROPERTY

Description of the property to be sold Revenue |Details of any| Claims if any,

ALL THAT piece or parcel of freehold non-agricultural land admeasuring| assessed |encumbrance | which have
166.50 Sq. Mtrs. or thereabouts forming part of the said property knownas| Upon the to which been put
Private Plot No. 31 admeasuring 166.50 Sq. Mtrs. or thereabouts forming| PFOPerty or | property is | forward to the
part of Survey Nos. 332A + 334A + 338Aall of Mouje Zaap of Sudhagad| 3r¥ P2 liable. | property, and
L ) . . . ereof any other
Taluka, District Raigad, | together with free independent ownership, use of known
internal approach road, open space, and amenity plot in * the layout in particulars
common with other plot holders, together | with permanent right of way and bearing on its
other rights in common on the internal approach road with equal nature and
responsibility for the preservation and maintenance of the internal value.
approach road land, bounded as follows: on or towards | the East by Plot| Not Known! Not Known Not Known

No. 32; on or towards the West by Plot No. 30; on or towards the South by
Plot No. 34; on or towards the North by Internal Road, together with all
buildings, erections, godowns, permanently fastened fixtures and fittings
and constructions of every description which are standing, erected or
attached or | shall at any time hereafter during the continuance of the |
security be erected and standing or attached thereon.

2. The amount by which the biddings are to be increased shall be Rs. 20,000/- (Rupees Twenty Thousand Only). In the event of any
dispute arising as to the amount of bid, or as to the bidder, the property shall at once be again put up to auction

3. The highest bidder shall be declared to be the successful bidder, subject to confirmation by the Recovery Officer. The Recovery Officer|
retains the discretion to decline confirmation of the highest bid where the price offered is, in the opinion of the Recovery Officer,
inadequate for the satisfaction of the amount due under the Recovery Certificate.

4. EMD shall be deposited through the BAANKNET portal as per the prescribed mode by 04:00 pm on 27.07.2026. BAANKNET portal, in
coordination with the CH bank shall forward a list of all the intending bidders alongwith the requisite details to the Recovery Officer for
necessary approval by 04:00 pm on 28.07.2026. In all matters pertaining to the conduct of the auction, the provisions of the Second
Schedule to the Income Tax Act, 1961 and the directions of the Recovery Officer shall prevail over the terms and conditions of the
BAANKNET portal. For operational details regarding registration, user ID, and bidding procedures, intending bidders may consult the
BAANKNET portal or contact the portal at the helpline numbers mentioned herein.

5. The copy of PAN card, Address proof and identity proof, E-mail ID, Mobile No. and declaration if they are bidding on their own behalf or
on behalf of their principals. Inthe latter case, they shall be required to deposit their authority, and in default their bids shall be rejected. In
case of the company copy of resolution passed by the board members of the company or any other document confirming representation
lattorney ‘of the company and the receipt/counter file of such deposit should reach to the said service provider or CH Bank by e-mail or
otherwise by 04:00 pm on 27.07.2026 and hard copy shall be submitted before the Recovery Officer-l, DRT-III, Delhi.

6. On being knocked down, the successful bidder shall have to pay 25% of the sale proceeds, after adjustment of EMD already
deposited with the BAANKNET portal, by way of DD/pay order in favour Recovery Officer-l, DRT-IIl, Delhi to be deposited with
Recovery Officer-l, DRT-lII, Delhiin the sealed cover, by next day i.e. by 4:00 P.M.

7. The successful highest bidder shall deposit the balance 75% of final bid amount on or before 15th day from the date of sale of the
property. If the 15th day is Sunday or other Holiday, then on the first bank working day after the 15% day by prescribed mode as stated in
para 6 above. In addition to the above the successful highest bidder shall also deposit poundage fee with RECOVERY OFFICER-I, DRT-
Il @2% upto Rs. 1,000/-and @1% of the excess of said amount of Rs. 1,000/- through DD in favour of The Registrar, DRT-1II, Delhi.

8. Property shall remain open for inspection by prospective bidders on 24.07.2026 from 11.00 a.m. to 4.00 p.m. The CH Bank is directed to
make the necessary arrangements for inspection and to ensure that its authorised officer is available at the property at the above time.

9. In case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamation of sale. The
deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, be forfeited to the Government and the defaulting
successful highest bidder shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold. The
defaulting purchaser shall also be liable to make good any shortfall or difference between his final bid amount and the price for which the
property is subsequently sold.

10. The property is being sold on “AS IS WHERE IS BASIS AND AS IS WHAT IS BASIS".

11. The Recovery Officer retains the statutory power to accept or reject any bid, to decline to confirm the sale, or to postpone or cancel the
auction at any time, in exercise of the powers vested under the Second Schedule to the Income Tax Act, 1961. The exercise of this power
shall not be affected or limited by any action taken by the BAANKNET portal or the CH Bank in the conduct of the e-auction.

12. There is no detail of revenue/encumbrance or claim against the properties in the knowledge of undersigned at this stage. However,
prospective bidders are advised to make their own due diligence w.r.t dues of electricity/water/house tax bills or any other encumbrance
etc., intheirowninterest, before deposit of EMD.

13. Every bidder shall declare whether bidding on his own behalf or on behalf of a principal, in the latter case the authority to bid shall be
deposited, in default of which the bid shall be rejected. Bidder shall upload a copy of the PAN card, address proof and identity proof, E-mail
id and mobile number; in the case of acompany, a copy of the board resolution or other document confirming authority shall be furnished.
14. Unsuccessful bidder/s are directed to file an application along with identity proof in the Registry of DRT-III on or before the schedule
date of hearing of the RC for refund of their EMD which shall be refunded on the schedule/subsequent date of hearing of the RC
accordingly.

HEAD OFFICE: National Insurance Building , 6th Floor 14 Jamshed Tata Road , Churchgate Mumbai -400020
DELHI OFFICE: UGF-10A-E, KANCHANJUNGA BLDG,18 BARAKHAMBA ROAD CONNAUGHT PLACE, NEW
DELHI-110001

Telephone No’s:- 011-23737669,23327548,41522024,41522025

Wlnl(GIC HOUSING FINANCE LTD.

I8 dlegd faerrd

Ref:- POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002.

WHEREAS the undersigned being the Authorized Officer of GICHFL, pursuant to demand notice issued on its respective dates as given below , under
section 13(2) of SARFAESI Act 2002 calling upon you/Borrowers (under named), to pay outstanding dues within 60 days from the date of receipt of
the respective notices. You all have failed to pay the said outstanding dues within stipulated time, hence GICHFL are in exercise and having right as
conferred under the provision of sub section (4) of section 13 of SARFAESI Act 2002 read with rules thereunder, taken POSSISSION of the Secured
assests as mentioned herein below.

S. | NAME OF THE BORROW- | ADDRESS OF THE MORTGAGED PROPERTY 13 (2) DEMAND O/S AS ON DATE OF
No. | ER & CO-BORROWER/ NOTICE IS- 03.06.2026 POSSES-
LOAN FILE NO./BRANCH SUE DATE & EXCLUDING SION
NAME OUTSTANDING RECOVERY
DUES (As per & LEGAL
Demand Notice CHARGES .
) (AMOUNT
| | IN Rs.)
1 | DLO110610007964/ RAHUL | Flat No. B-6 on First Floor Without Roof Rights Area 04.12.2025 23,48,589 09.06.2026
KUMAR MISHRA /NANCY / | Measuring 90 Sq. Yds., Built On Plot Of Land Area Rs. 22,28,890/-
DELHI BRANCH Measuring 450 Sq. Yds., Comprised In Khasra No. 562
Min, In Building Known as “South Pearl - I", Situated In
The Area Of Village Dera Mandi, Tehsil Hauz Khas, New
| | Delhi.-110047).”
[ 2 : DL0110610006488/ SHAK- : Flat No:-303, 3rd Floor, (2+1) MIG Flat, Khasra No:- I 04.12.2025 18,80,219 09.06.2026
TIDHAR GOSWAMI / ARTI 488/1, Plot No.-A-1/3,Ward No.:-201, Situated In The Rs. 17,76,111/-
DEVI /DELHI BRANCH Revenue Estate Of Village:-Molarband, Badarpur,
District- New Delhi, State:- Delhi-110044
3 E DL0110610004524 / LINS i Flat No. FF-04, First Floor, (2+1, M.1.G.), Out of Khasra 27.11.2025 18,88,260 09.06.2026
FRANCIS / DELHI BRANCH | No. 534 & 535, Ward No. 7, Situated In The Revenue Rs. 17,82,963/-
| | Estate Of Village- Burari, Delhi-110084
4 | DL0110610008955/ RA- | Flat No. B2 on First Floor without roof rights area 04.12.2025 25,91,747 09.06.2026
GHUBIR SINGH SINCE measuring 75 Sq. Yards, Built-up Pvt. Plot No. 01 area Rs. 25,46,065
DECEASED REPRESENT- | measuring 300 Sq. Yards, out of Khasra No. 472/1Min,
ED THROUGH LEGAL HEIR | Situated in the area of Village Burari Delhi110084
GEETA DEVI/ GEETADEVI/
DELHI BRANCH |
5 | UP0110610003946/ NEERAJ [ Flat No. 203, Second Floor, (2+1) MIG, Built-Up on 03.12.2025 9,39,465 09.06.2026
SINGH/ DELHI BRANCH Residential Plot No. 80, Out Of Khasra No. 35, Situated Rs. 9,11,615/-
At Vrindavan Garden, In The Revenue Estate Of Village
Shahberi, Pargana & Tehsil-Dadri, District-Gautam Buddh
| | Nagar, State Uttar Pradesh
6 ! UP0110610004384/ KAPIL ! Built up House On Plot No.-356, Out Of Khasra No-402, | 30.11.2025 14,69,346 09.06.2026
KUMAR / SUSHMA/ DELHI Situated In The Reveneue Estate Of Village-Chipyana Rs. 14,77,428/-
BRANCH Bujurg, Pargana & Tehsil-Dadri, District-Gautam Budh
Nagar, Uttar Pradesh,-201301 Area admeasuring 50 Sq.
| | Yards. i.e. 41.80 Sq. Mtrs
7 I UP0110610007162/ I Residential Flat bearing No. F.F-4 on First Floor, without | 05.01.2026 12,44,029 09.06.2026
SHOWKAT AHMAD SHAH / | roof rights, having its super area measuring 60 Sq. Rs. 12,27,718/-
SYED SHUBI JAN / DELHI Yds., built on Residential Free Hold Plot No. A-101 area
BRANCH measuring 200 Sq.Yds., i.e. 167.22 Sq. Mtrs., comprised
in Khasra No. 348, Situated in the area of Village Sadul-
labad Colony known as Rail Vihar Sehkar Awas Samiti
| Ltd., Pargana Loni Tehsil & Distt. Ghaziabad, U. P.

1. Further, to this notice , borrower are hereby called upon in compliance of Sub-Rule (6) of Rule 8 of Security interest (enforcement) Rule, 2002, NO-
TICE is also hereby given to the borrowers above named that the GICHFL shall now proceed to sell the above-referred Secured Assets by adopting
any of the methods provided under SARFAESI Act 2002 and rules thereunder after 30 days from the date of this notice.

2. The BORROWERS and the PUBLIC IN GENERAL is hereby cautioned not to deal with the above referred Properties/Secured Assets or any part
thereof and any dealing with the said Properties/Secured Assets shall be subject to charge of GICHFL for the amount mentioned hereinabove against
Properties/Secured Assets which is payable with the further interest thereon until payment in full.

Place : New Delhi For GIC Housing Finance Ltd.
Dated : 12-06-2026 sd/-
Authorised Officer

PUBLIC NOTICE FOR E-AUCTION CUM SALE

ir egescise of the pawers under the Securitization and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002 (n short
referred fo @s SARFAES] Act] Rules, 2002 (in short referrad lo 45 RULES} and pursuant to the possession of the secured ssal of the bomowen
guararfprimarigagers mantoned haraundes vaslad with thedulbanzed Ciscar dndar the sakd SARFAES|Actand RULE 5o racowary af the secunsd dabas, i
Authanzed Officer has decided ta sel the secored assed by auchon sain

Nofice i Fareby given to the pubsis in ganeral and fa the homower, montgagars and guarantors In pamcular, tat teunder mentianad property mangaged 1o
Phoenic AR Limited (farmerly known as Phoenix ARC Limitad acting in capacity 8s Trustes of Phoanly Trust FY26-14 (Phoenix) Regd, Office 6t 3rd Fioar,
Walaca Towars, 138/14008/1, Crossing of Sahar Road and Waslem Express Highway, Vile Parls Exst, Mumbai- 400057 (pursuant L-:-a‘ssgnmm ol dedls by
IEFL HOME FINANCE LTI in favor of Phoeria vide P.i-E-l?II'I"E!N Aqracemen| dabed 29,12 2025) wil be seltd vri*AS 1S WHERE I8, AE 15 WHATEVER THERE IE
AND WITHOUT RECOURSE CONDITION", by waty of "online s=suction™ Iar recoweny of dues and farlber intarest, charges ant caals ale. a5 delslisd
bl in ferms of the provisions of SARFAES| Act read with Rules 8 & 9 of Security Interest {Enforcemant) Rubes, 2002, The Sale wil be done by the
undersignad through S-awcion nlalﬁ:nfm priveided at thewebsie: v dflcnehams. com

Borrawans) | Domand Notice Bescription of fhe Immavabie Date of Physheal Reserve Price
Date and Amount property! Secured Assst Fossession Rs.B05100.0/- [Rupaes
Guarantoris) | 78062025 Rs. 827560.00 |AD That Part And  Parcal Of The Property) 122025 | Eight Leah Frva Thousand
MWr Ireae), {Rupaes Eght Lakh Twanty. [Bearing: Flal. Ma. 542, 3rd Fir, B85 S-Elﬂl."l'r Totsl Outstanding | Ore Hurdred Only)
Mrs, hsnab, | Stven Thousand Fae A6, Pocket-11, New Dedhi Marela, Delil|  As On Date 310572026 (Eamem Woney Depoalt [EMO)|
(Prospect No | Hundred and Shaty Mine Only) [Inda, 110040 Area Admeasiaing fin 5, FL) Rs 952046.91)- (RupessMng| pq £0510.00/ {Rupess
[L10734374) Bid Incraase Amount Fraparty Type: Supar_buill_up_&r Lakh Fifty Tan Thousand Eighty Thousand Five
[R5 20000 00i-{Rupess Tweriy Eg.build_up_area.c Arpst_area Properly Eight Hunored F=.1_|15.- Six @nd Hundred and Ten Ordy)
Thausand Only) Araa 104 00,0200 97600 Hinly Gy Paise Oy !

Mr.Askesh, | 27/06/2026 Rs, 67279100 [Al thal pert and parcel of the peogerty] 201102625 | Rs.TR2000.0/- (Rup=ss
Mr.Sunda, | (Rupees SixLakh Ssventy (beaning: DDABui Up Flat Ko 485, on Third; Tn'ta.rlldﬁl:'r:tarrd]ng Saven Lakh Eighty Two
Iirs. Hansh Twa Thowsand Sersan Hundrad | Fioor under Lanla LJ'E?‘_IW Packed 11, " A On Date 3405508 Thausard Onlyh
iProspect No. and Ninly Ome Qinlyp  |Sector A6, Block &, situided . h:"lfl:-i'lrﬂsg;ﬂ?ﬂ 26/- (RLpeas Nina |Eamest Money Desosit {EMD)
IL1048675) | Hid incemse Amaunt | Fesdental Scheme, Nareis, Deil, 110040 Lok Eighty Thousand Seven | Rs.78200.001- (Rupeas
{Rs.20000.00-(Rupees Twerty| IRDLA AREA ADMEASURING (IN 50 FLIE  Hundred Forty Ona and Sevenity Eighl Thousand
Thousand Cinly) Praperty Type: Bult_Un Ares, Carpet Arsa | Twenty Six Paiss Only| Tiwa Hundred Oniy)
Praperty Ares! 144,00, 170.00, I :
Wr Keru | 2EI052075 Rs. 193402400 |AN That Part And  Parcal OF Tha F""ECFFI‘T? ot [ g i e 3 Bg 2202300 Q-
Mr. Sorw Singh, | (Rup=es Nineteen Lakh Thirly|Bearing : Enfre Sscond Floor. Without Roodl™ Total Outstanding | [Fupses Twanty Two
Mrs. Sunita Devi, | Four Thousand and Twenty  |/lerrace Rights, Praperty Bearing No WI-AT3E  Ag On Date 310052026 | Lakh Two Thousand Two
Ean.Crg DHE"DFH.': aparly, Fan ¥ Khasra Hu] Y17 Siligaled il Rs. 9291000.99)2 HJFE“E ____rl"_l_.lj_l}_'@d Dr—xl
(Praspect Mo, Bid Increase Amount The ".-ullngE Basai [arapur, Meaw -_.elh|L Twenty Two Lakh Thitty One {Eamest Monay Degesit [EMD)|
IL10354304) Rs. 25000,00)- (Rupess 10015 Arae Admeasuring (in Sg, Fi Thausand Soty and Tr."r['. Re. 22022000/ {Rupans
Twanty. Five Thousand Only) [Propesty Type: Salabie._area, Carpel ana, Mime Paise Dnly) Two Lakh Tesenty
Bulll_up_area Properly Area: 205,00, Thousand Taa Hundned
| 24.00, 364,00 | and Twarty Only)
Duate of Inspectkon of proparty EMD Last Date Datel Time of E-Auclion

QT 026, 1100 hrs - 1400 hrs 10072026, 6ll Epm | 3072036 3100 hes =1 300 hirs

Mode 0 Paymen] - EMD payments areto be made vids online mode anly, To make payments pou have to vigit hios:aenw,

iifienehome. com and pay through link available for the property! Securod Asset only.

Maba: Payment link for each property’ Secured Asset is different. Ensure you are using link of the properiyl Sacured Asset you indend o buy wids
public auciion, For Balance Payment - Login hitps:Teww iflonehome.com >&elact "My Bid" = Click on Pay Balance Amount

Terms and Canditions,

1, Far pank np:alirn[; n e=auction, inending didcers repueed 0 regstar ihar detais with he Sarvice Prowdar hips: iy ilorse home oam el in achvancs and
miugt creste the gin gecount. oain 1D and passannd, Eilending Boders hene o sumit the pavaent of tha EMD prior to pasticipation. Upon paymen,
budders are raguired bo submit the electronkaly sianed E-Terder Foem'Bid Form (E-Sign) wsang their Aachaar Humber

2. Thebicders shall impeows thair offar in multiple of amzunt menliored undar the column *Bid Increess Amaunt” In casaa bid = placed in tka last Sminules of

thia closing tma ol the auchion, the dosing Smewill automalically pal exiznded for 5 minutes.

Thie suiccesshul bidder shoukl depesil 25% of the: bid amoun| {aftes adjusting EMD) within 24 hours of fhe accaptanca of bid price by (ba AD and fhe balance 75%

o fhs i it wilhin 15 denes Sromm [hedate of confrmatan of s b b sacunid cradilos. Al depast and paymenl sl Bé i e prascribod mods oipayren]

4, The purchaser has o bear te cess, applcable stamp duly, Tees, ared army ollsar sialitory duss or oler dues ke mundipal 1ax, cosfs asseciated with the
coevayanreor iransferafthe land and allatherinckdenial cosis, charges ncuding all tlaxes and rates ouigeings ralating ik progerly

5. Bidders ars advised 1 go Shrawegh e wehsile hitps e ifoneneme. com far detailed erms and condifions of suction sale & suction appécatan fanm
beafoee subeitting their Bids forisking part in the e suchion sale proceedings.

E. For dateds; hefo procadune and onling training on e-auction prospactive biddars may cantact tha senice provider E mai 10:- caref@ifionehams.com,
Suppart Halpline Mumbers: @11 800 2672 459,

7. Farany guery reialed i Propardy details |ll!u|.'£!L|.IJI'I af Pripsary and Omline bed ale, cafl IIFL HFL 1ol trae no, 1800 2672 459 Trans 05:5] hes: 10 1800 brs
et Pt |'|r|a_||‘.-;'| rickivy ar w e loemiall [‘.aren sillorhomecam) cuslomercans rﬁﬂl@ﬂhr}“rlxurt 20

& Hatice &5 hereby plven o above said bamowers o collect tha household anicdes, which were hing n e secured 2558381 the'tme of takng physical
passession witnin T days, oiherwise PHOENIX ARG LIMITED shalf ot ba responsitle for any [oes of properdy under the driumstancas

8. Furtherthe nofics is hanaby grean tothe Borrawar!s, thatin case thay fai b coliest the shove seid erlices same shall be sold inaccardancaowith Lew.

10. Ini ce=a of defausin payment 5t any slage by the successiul baddesr 1 auction purchaser within the abova stipuleisd ima, tha sala will be cansaliad. anc the
ampunt already pad wilbefarsiled (nchiding EME | and ke peooarty will be again pulfarsale

10 A reserves the mght bo pesiparaicancel o vany thir berms and cand®ion of kendanauchan withoul assiires ary reasan Sersal, Imcase of any dispute 0
bencerAuction, Be decision of A0 of PHOENIX ARG LIMITED wilibe linal

13, BidaTanders nal accomparied by the EMD shal be freated a5 invaid The EMD shall be refunded within 30 days Trom the Tander operingluction date. The
Eedders wil nod o e endiied o claim ey intarest in EMD foramy reasonwhatsoeser

13. The bidders may parlicpate ine-aucton for bidcing from Sheir placa of choica, Inlernel connectiaty shall have jo beensised by the bidder himsell: PHOEMIE
ARG LIMITED/ Seavice Provider shal not be held responsible forintemet conneclivity, netwark problems, systamcrash dawn, power fafune efc

L ]

ASTAL LABORATORIES LIMITED
Formearly Known as MACRO INTERNATIONAL LIMITED
G LT 12001 BE5PLCO15E05

REGD OFFICE: Office Moo BT, A-40, Saclor 4, Moida, Geulam Buddha Magar, Ustar Predesh 201301

Corp. Ofles: Haude Mo 4-50 1 Sy Mo 134132 Black B Bth Floor Flat Mo 831, The Platnaz

Kandapar Hoad, Gachibawh, K.\, Rangaredey, Serl Lirgampaky. Tl:':il‘:gl]n.u_ icka, BAD032

Webskia: weewazialabs. com, emadl; med {00 radiffmalloom, Tel.: §302T300T3. SCREP CODE: 512600

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
Sacumiies and Exchangse Board of india (*SEBI™ had discontinued fransiar of physical shares
from Aprd 1, 20719, Howavar, & special window was opaned by SEB! from July ¥, 2025 o
laruary B, 2026, for re-lodgemant of physscal share transfer requests onginally submittad
raf I.'-ir-?."'-"'l.'ll'll 1, 2019 eut retumed due Sp deficiencies indocumantalion
Inorer to faciitate the investars, the SEB vida its Slrcular Moo HZGIRM 39 { 2026 -MIRSD-
PODNITE0R026 datad January 3, 2026 has gacitad 0 open anoiher special window for
pariod of ona yaar from Febreany §, 2026 o February 4, 207, Whiss |odgng requsst undar
special window far fransfer of physical shares, ome of the mandalory reqguiramanis is
submission of origmal share carificaie which |5 a5 follows;

Expcutian Date of | Lodged far transter Oiriginal Sacurty Elglbis to lodge

Transter Dead | bafore April 04, 2019 |Cartificata Available?| the currant window?

l-".-rlnrp ﬁ.nm 1, ?l."."l'.-l Mo (il = fresh lodgrmant} Yies o

Before Aprd 1, #8| Yes (itwas repacied { iy o
relurmned aarlinr)

Betore Apnd 1, 2018 | Yas B X

Belore fpnl 1, 2019 | Mo ey o

Further, thve following casaes shall ot e cansidared under the alaresaid special wndow:
« Cases immlving dispulss bedwaen iransfemr s Irmnsferee
« Becurdiis which have been ransfarred to lnvesior Education and Protection Fund (IEPF)
Important Nobe: All shares re-lodged during this pericd skl be processed hrough e
Iransler. cum demal roule, Acoordingly, the securities shall be issued only in
demateriafised (demat) form after transfer and shall be subject to a lock in periced of one
year fram the daie of demaleralisation. Snareholders who b missad (he sedier descdne for
re=lodgement of transler deeds are. sncouraged bo take advantage of this opporfungy by
submilting the requisite documents 1 the Company's Registrar and Sham Transfer Agenl
{"RTA"), doteis of which are prowided balow, In case of any clarifocaticon, shareholdess may
contact thea Company or the RTA ab the addresses mentioned herem: Beetal Financial
Computer Services Private Limited, BEETAL HOUSE, 3rd Floor, 28 Madangir, Behand LS50
Mear Dada Hamukhdas Mandir, Mew Delhis 110082, Phome: 011:20087301-853 Fas: 011
FI961 264 Email: boetal@ beetalinancmal com. Wob Site; wewa bootaffinancial. oom
Date: June 11, 2026 On Bahall of the Board of Direcliors
Place: Placa; Nolda For Astal Laboralories Lirmited
Sdi- Mahendra Kumar (Company Secretary & Compliance officar)

I'I SMEG SMFG INDIA CREDIT COMPANY LIMITED

Indin Credit Corporate affice &l 1050 Floor, Office Mo, 10, 102 & 103, 2 Horth Avenue
Presmismp=== Makar Maoty. Bandra Kuda Complex, Bandra(E), Mumbai - 400051

POSSESSION NOTICE (For Immovable Property)
{Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Wherzas tha undersigned baing the authonzed officer of SMFG India Credit Co. Lid, {"SMFG
INDIA CREDIT ™). having is reqistenad affica s Commerzana IT Park, Tower B, 181 Floor, Mo, 111
Mourit Poonameles Read, Pomr, Channai- 600116 and Corporase Office at 10¢h Floor, Cffics No
101,102 & 103, 2 North Avanae, Makar Maxity, Bandra Kurla Comglex, Bandra (E), Mumbai -
430057, under Securitization anc Reconginiction of Firancal Assels and Enforcement of Secunty
Inberast Act, 2002 (54 of 2002}, and in axengsaof powens condsrred under Seckion 13 112} read with
Ride 3ol the Sacunty Interast (Erdorcamant) Ruses, 2002 issued Domand Notice dated 10 Mar 2026
cading vpen the barrowvens) 1, Vinay Khanduri 2, Sonl Kukretl under loan account number (s} #
1967042390382928 & 106T01310745140 1o repay lhe amount menficned in fhe nalice being
Fs.50 46 4950 (Rupees Fify Lakh Forly. Six Thousard Four Hurdred Neety Three Orly) ason
S22036 within 60 days from the dade of recempt of the said nobca

The barowers; having fafed ba repay tha amound, nolice’is hesaby given ta tha borowears) and the
pubkcin general thal undersgned has faken Symbelic Possessien of the proparly Sescribed barein
balow in exarcise of powars canferred an him uncer sub sachon [4) of section 13 of the Act read with
Rige 8ol the Sacunty Inberast{Endercamarnt) Ruas, 2002 on this 10th Day of June, 2026,

The borrower in paficula and the publc in-genesal are hereby cauticned not to deat with e
praparty and any ceaings wilh 1ha properdy wil be subject ta the Charga of Fulleran India Cradd
Company Limlied fof & amount of RS, 50,46,493/- [Rupaas Fifty Lakh Forty Six Thousand Four
Hundred Ninety Three Only}as on SI22026 ard mterast herean

The bargwer's attention is inviled {o prawsions of sub-sechion (8) of seclion 13 of tha Azt nrespect
of e availadle, 1o redeer the securad assals.

omam o o PP

DESCRIPTION OF THE IMMOVABLE PROPERTY

OWNER OF PROPERTY: VINAY KHANDUR!

DESCRIPTION. OF PROPERTY: PROPERTY TOTAL ADMEASURING 475 MTRS BEARING
KHATAMC. 650 (FASLI 1416 TO1421), KHASRAND. 762 MIM AND 765 KHAMIN SITUATED AT
MaLZS KARBARI GRANT, TEHSIL VIRASNAGAR, DiSTT DEHRADUN BOUNDELD BY. EAST
4 50 MTR WIDE PASSAGE. WEST, LAND OF OTHER, NORTH, PROPERTY OF SHRI GIRISH,
SOUTH: PROPERTY OF SHRI MOHANLAL

Date: 108k Jume, 2026
Place: Dehradun

Sdi- Authorized Dfficer
SMFG India Credit Company Limitsd

EXIT OFFER PUBLIC ANNOUNCEMENT PURSUANT 10 SECURITIES AND
EXCHANGE BOARD OF INDLA (SEBI CERCULAR NO.
SEEIHOMRD/DSACIRIPRZ0T16M10 DATED DCTOBER 10, 2016
("EXIT CIRCULART) FOR THE ATTENTION OF THE PUBLIC SHAREHOLDE AS DF

GLOBAL FOODS LIMITED

GIN UT38990L 1992 PLCOS0252

Registerad office 1165, SUKHDEY VIHAR, South Delki,
NEW DELHL Delhl, Indiz, 110025
Email: akarassociatesoffice@gmail.com |, Tel no: 2E10015366
Thk Exit Qfar Public Announcemend (Sl Ofer PR % being issoed By Sty Secarnap hgrg s,
somof Late Shri K. 5 Agrew sl aged abouf 62 years and curmently residing al 156, Pockel Ons,
dasoin Mew Dallii-110025 (herainater redesrad o as "Clening Promabas” |, ool the Promolers
of Mis Global Foods Limited "the Company™ or *Glabal Fosd<"), on behall of Ihe Prormobers o
Globel Foods, b prowide an exit opporiuniy to the Pubkc Shareholders of the Company inferms
aftha Exif Clrcular
Tha ELC was listad an the Utar Predash Stock Exchange ("UPSE) Post Exit of UPSE by the
EEEE'{;IDMI Foods was shified tothe Cissemination Boand | "DB") of Bomibay Stock Exchanga
i |
5
SEBI, vide the Exi Cicular, has slipulatad the procedere for exi of Exclusivaly Listad
Companies ("ELCS") fram the DB In Serms of parajry of Anrexure: A of the Exit Circular the
Offering Promofer has appoinfed, 3DIMENSION CAPITAL SERVICES LIMITED, a Category-l
Merchant Banker registered with SER| and empanetled as an Expert Valoer on the panel
of B3E ["Independant Valuer”) for vatuation of shares of the Company and nelaled sendces,
Thee @i Independent Vakuer, aftér aking nio sccound the appicabla walualion melhodologies
Rras s e ibs valuntion raport Gabed May 12, 2026 and delenminad ha Talr value of Cne Bty
Sharg ol the Company s INR (100580} (Megative Indian Rupees One paiss only)
Other Details

Shareholding: As on-the dete of Exit Offer PA, 1he pald mp share capital of the Company s Rs.
384,85 000 consisting of 38,468,500 Equity Shasas of Rs, 10 each out of these, Promolera
cofaciivaly hokd 11,86, 200 Equity Sharss represanting 30.82% of the Fald up Eguily Share
Cagital and balance 26,62, 200 Equily Sharas reprasenting E0:61% of the Paid up Equity Share
C:apital ara haad by Fublic Shargholders, Tha Offenng Promoter hasundedaken o compiate the
ax nbligation in ferms of tha Exet Circular

Para i) of Annexure Aba the seed SEBI Circular states that in casa tha fair value of Equity Shares
detarminet by theindegandent valours positiee, the Promcter of the Commpany shall acguine tha
shares from dhie public sharehalder by piying them sech valise a5 determined by lhe
Intfependan] visheer

I B prresent cage, he Gie value determined by (heindependent Valuer balrg negaee, neithar
ke Promolers of e Company. nar he Campany o ite-Direclar under any ooligalion 1o scguire
any sharas from the gublic shareholders, farthar nediser e Promolens, nof he Company o its
Diraciors have Habilty 1o maks any payment tothe pubés sharshalders.

I v of above, the Compeny wi be making an application o BSE, requesting then toremove
iha nara of The Company from the Disseminetion Board of BSE Further, the Company undar
{akes o redrass all tha grievances of the public shareboiders, i any, i this regard.

This Exit offer PAis expected ba ba avalable gt ihe wabsita of BSE 31 weew bseindia. com

For on behalf of Promoters Group of
Global Foods Limited

Sdi-
Phice s Dalhi Aditya Swarup Agrawal
Ciata - J E?ﬁw?!ﬁﬂf"t e ﬂH&IinMﬂnluE

EORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
KARVY DIGIKONNECT LIMITED

OPERATING IN CALL CENTER AT HYDERABAD
(Under sub-reguiation (1) of regulation 364 of the Insolvency and Bankruptcy Board
of India (Insclvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debdor along with PAN | KARVY DIGIKONNECT LINITED
& CIN/ LLP Na. PAN: AABCPOTI40

CIN: U84200DL1992PLE219215

Flat Mas. 502 & 503, 5th Floor,
Arunachal Butkding, 19, Barakhamba
Road, New Delhi-110001

Mot available

Karvy Gateway, Plot No. 38,39, dth
Foor Financial Disirict, Nanakrampuda;
Hydarabad, Telangana- 500032

3. {Installed capacity of main products/ services |NA

2. |Address of the registered office

3. |URL of wehsite
4. | Details of place where mapnty of fied
assefs are located

6. (Quantty and value of main products/ N
services sold in las! financial year as Gompany i non-operational
7. |Number of employees! workmen NIL

a5 (ompany is non-operational,

Last audited financial statemants
avatlable for FY 2019-2020, Other
Details can be obtzined by sending an
emall af. kdlcimp@gmail.com

The same can be odtamead by sending
a requast at kdl.cirp@@gmail.com

8. [Further details mcluding fast availabl
finzncial stataments (with schedules) of two
years, lists of creditors are available at DRL:

4. |ESgeity for resolution applcants undes
section 23(2){h) of ihe Code is available at
URL:

10| Last date for receipt of exprassion of inlerest |27.06.2026
11.|Data of issue of provisional list of prospectivel 07.07 2026
fesohution applicants

12.{Last date for submission of obigchions to 12.07. 2026
provistanal list

13.| Diate of issue of final listof prospective 22.07 2026
resction apphicants

14,1 Date of issue of Information memorandum,  |27.07.2026
evaluation mafrix and request for resolution
pians to prospective rasolidion applicants

15.{Last date for submission of resolution plans  |26.08. 2026

16.{Process email id fo submit Expression of  {kalcirp@gmail.com

15. No sale shall take place on.Sunday orany gengral orlocal holiday. Should the scheduled date be declared a holiday, the auction shall 14, Tha total outstanding amount is nof tha loan fareclosue amaount, &l ofher charges ifany) shal be calculated af the fime of dosure oftha loan. Inferes]
be conducted on the next working day at the same time. 15. Tha Bickler i herabyy caubaned that tha nama enlered aliha tme of applcatian ol Bid in ol websile hitps, | weesilfonehema.cam shall ba S final anesnd — e . —
16. The sale is subject to confirmation by the Recovery Officer and shall not become absolute until after the expiry of 30 days from the date thve Highva st B Lerthee aking with Sale Certificabe shab be regislered wih tie same rame wihoul any sxcaphion 17| Details of the corpocate debtor's registration Not 2vailable
of sale and confirmation by the Recovery Officerin terms of Rule 63 of the Second Schedule to the Income TaxAct, 1961. 16, PHOENGCARC LIMITED shafl deckle the bes! offer and reserves its nght and shall rave discretion 1o nagolaie with bidders after cpening lenders and 1o also status as MSME
17. CH Bank is directed to authenticate and check the veracity of details given herein, and to ensure that all requsite particulars and fk"-"“"""fﬁat"ﬁ“ﬂ_ﬂ“*fEET'"J"'"E“‘%’"’--‘“3‘3f”'"'ﬂfﬂ'-ﬁ““'fm'"’f"‘-‘ff“ﬁfﬁm“jﬁ'?ﬁﬁf or i refect any or all offors whfiout ssaignin any reason whatsoevet 5.
disclosures are duly uploaded on the BAANKNET E-auction portal in co-ordination with the concerned officials of the portal. _ The PHOENIXARCLIMITED ressrves the nghito sel the proparty lhough priats beaty &3 perlaw,in e event of e of TenderlAuctionienaucion, Me. Ashu

. . . . . 17. Pro=pechve biddars are strangly advised to conduct theair awn Independent due difigance raganding the proparty including inspection, e and ancumbeance E3 Gugta
18. No money received by the BAANKNET portal in the course of this auction process, whether on account of EMD or otherwise, shall be bt bt Intarim Resolution Profassional

; i i , N dding
returned'to any.bldderl O'I' any other person Wlthqut the express written order of the Recovery QﬁlCGI’..The CH Ban}< is directed to 18, &ny and &l duas, charges. liakdlilias, or obligatons towards (he property mchuding maintanance feas, bulder or socaly dwas, properdy Bras, ulilty changes 204 A, 2nd Floor 23, 3B IJU”dII'IEI. Hﬂlﬂfﬂiﬂ'l Road
communicate this restriction to the concerned officials of BAANKNET and to ensure that the portal is configured accordingly, so that no st any alher stabulory ar nor-statusory dues, whalhr known or rknown a6 (e time of s nofce; shal b borne saclisively by th Sisooassful biddies . Industrial area Shivaii Masa. Oco DLF tower New Delhi-110045
refund or return of any amountis processed at the portal level without prior authorization from the Recovery Officer. STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (5] OF THE SARFAESI ACT, 2002 Drate: 12.06.2026 |} Worg, Upp
Given under my hand and seal on this 29th May, 2026. The Barrower are haraty olfed o pay the s as mentioned sbove song wih up-io-date imerest and ancllary exoenses bedare he dateal Tandar Ao, | Place: New Delhi IEE"FA'MEWHMEH'IEM?' 1H|'I1{|E”3

4 (RAHUL SINGLA) fling which e propey el be auctionedianid on the-above mentoned Aucson Dass and bafance dues Tany wil be feoowenad with inbarest & cost. kol cirpigmail.com
S RECOVERY OFFICER-I, DRT-1II, Delhi Place: Mow Dedhi, Dabe: 120062026 ; Authorised Officer PHOENLE ARG LIMITED
o @ o O Paper AR Sp———— New Delhi o o -
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OFFICE OF THE RECOVERY OFFICER - 1/
DEBTS RECOVERY TRIBUNAL HYDERABAD [DRT 21
15T Floar, Triveni Complex Abids Hyderabad - 580001
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25 TD 28 OF THE RECOVERY OF DEETS & BAMKRUPTCY
ACT, 1933 AND RULE 2 OF SECOND SCHEDULE 70 THE INCOME TAX ACT, 1961,
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FINANCIAL EXPRESS

FRIDAY,JUNE 12, 2026

FORM ND.12
[See Regulation 331211

OFFICE OF THE REGOVERY OFFICER - I/11
DEBTS RECOVERY TRIBUNAL HYDERABAD [ DRY 2)
15T Hoor, Triveni Complex Abids Hyderabad - 500001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
ACT, 1933 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961,

RC/814/2025 22.05.2026

M/S. IDBI BANK LIMITED
VERSUS
% M/S. SAM SUNDER ENGINEERS AND OTHERS

(CD 1) WS, Sam Sunder Engineers Represented By Its Partners, HNo. 1-4-5278,
Mohan Kakatiya Apariments, Sireef No, B, Habsiguda, Hyderabad-500007, Also
At- Mis. Sam Sunder Engineers., Represented By s Partners, HNo. 2-20-
UG 1641, Kummarikunta, Chilka Nagar, Uppal Mandal-500032. Also At~ M's.
sam sunder Engineers,, Represented By s Pariness, HNo. 1-7-1506, Plot No,
91 & 92, Jai Santosh Nagar Colony, Street No.8, Habsigeda, Hyderabad-S00007.

{CD 2) Mr Janakaiah Yaramala S/o Laxmi Narayana, Oce: Business Ria Plat Mo, 358,
Reddys Avenue Road Mo 34 Nizampet Hyderabad S00050

[{CD 3} Mr. Dilip Ponnaganti S/o Pyhk Ramesh, Occ; Busingss Rio Flat No V408
Venkatadr Block Svrs Apartments Saroornagar Hyderabad 500035

(CD 4) Mr Penna Ganti Venkata Hanuma, Kanaka Ramesh 5o Sitaramanianeyulu
Rio Old No: 6-18 New No, 660, Near Panchayathi Office Gollapudi Vijayawada
Rural Krishna District- 521225,

This is to nofify that as per the Recovery Cerificate issued i pursuance of orders

(passed by the Presiding officer, DEBTS RECOVERY TRIBUNAL HYDERABAD(DRT

2)in in QA/4BS/2024 an amount of Rs, 2540208.37 (Rupees Twenty Five Lakhs Forty

Thousands Twa Hundred Eight And Paise Thirty Seven Only) along with penden-

tellite and future interest @ 11.75 % Simple Interest Yeary wel 130972024 1ill realiza-

tion and ¢osis of Rs. 73000 (Rupees Seventy Three Thousands Only) has become

{due agamst you (Jointly and sevarally! Fully/Limited). .

2. Yau are hereby direcled 1o pay the sbove sum within 15 days of the recaipts of the

Mahindra FINANCE

MAHINDRA & MAHINDRA FINANCIAL SERVICES LTD.
Registered Office at: Galeway Building, Appollo Bunder, Mumbai- 400 001
Corporate office at: B Wing, 3rd Floor, Agastya Corporate Park, Piramal Amiti Building
ramani Junction, Hurla Wast Mumbai- 400070,

POSSESSION NOTICE
(For immovable property) Rule B-[1) of SARFAESI Act & Rules
Whareas, the undersigned being Authorized Officer of Mahindra and Mahindra
Financlal Services Lid, under Securitisation and Recanstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of powers canferred
undar zaction 13{12) read with Rule 3 of the Sacurity Interast (Enforcement) Rules 2002,
isswed a Demand Notice dated 167 March 2026 calling upon the bomower/co — bormower
ROHIT PACKAGES PROPRIETORSHIP of MR. SIRIGIR! VIJAY KUMAR AND MRS.
SIRIGIRI LALITHA to repay the amount mentioned in the notice being Rs.1,03,60,399(-
(Rupees One Crore Three Lakh Sixty Thousand Three Hundred and Ninety Nine
Only}ason 13" March 2026 within &0 days from the date of recaiptof the said notice.
Thie Borrower having failed forepay ihie amount, notice is hereby given to the Bormower and
the public ingeneral thaithe undersigned has iaken possession of the property described
heren belfow in exercise of powers conferred on himher under Section 13(4) of the said
At read with Raude 9 of the sald rules on this day of 10° June 2026,
The Barrower's in particular and the public ingeneral are hersby caulionsd nol bo dealwith
the property (Secured Assel) mentionad herain and any dealings with the such property
will b subject to the charge of Mahindra and Mahindra Financial Services Limited for
an amount af being Rs.1,03,60,399/- (Rupees One Crore Three Lakh Sixty Thousand
Three Hundred and Ninety Nine Only) 25 on 13" March 2026 mentionad herein undar
with interest theseon,
The Bormowar's attention ks invited to provisions of sub-section (B) of saction 13 of the Act,
inrespectoffime avadable, to redeem the secured azsets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
ITEM NO-1 - Al the piece and parcel of Residential 2 BHK having Flat No. 112, beanng
Municipal Mo, 3-1-511C12 [PTI NS AT10340520) in First Floor, in the building complex
knowras "ISHTA CITY, with & super built'up area of 1204 Square feet (along with night
and interes! in common-area and facilities etc) with One car parking space in CellanSub-
Cellar, logether with an undivided share of land admeasuring 42 Square. Yards cul of 1otal
land measung Ac 02-00 Guntas, i SurveyNe. 163 and 184 silvated at Upperpally
Village, GHMC, Rajendranagar Circle, Ranga Reddy District, Telangana. Boundaries of

This is to inform to all the borrowers & public in general that "Fincare Small Finance Bank Ltd." has amalgamated with "Au Small Finance Bank Ltd.” w.e.f 015t
April 2024, Whereas, The undersigned belng the Authonzed Officer of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) undaer the "Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and inexercise of powers conferred undear section 13 {12} read with
rule 3 of the Securdy Interast {Enforcemeant} Rules, 2002 issued demand notice on the date as mentioned balow calling wpon the borrowers o repay the amount meniicned

AU SMALL FINANCE BANK LIMITED i schecuted commercis sanig

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC0O11381)

APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE

in the said notice within 80 days fram e date of receipl of the said notice as par the datails givan in balow tabla: -

Name of Borrower{Co-Borrower/

Maortgagor/Guarantor/Loan Afc No.

13(2) Notice
Date & Amount

Date of
Possession
Taken

{Loan AC No,) 22660001 214482 & 24660000264670,
{ Telugu Ramesh |{Borrower), T Venhatalakshml

t{{:u-E-urrnwarll

2T-Aug-25 Rs. 864,293/ Rs. Eight Lac Sixty-Four Thousand Two Hundred Kinaty- Three only and
Rs. 4 49 532- Ra. Four Lae Forty-Mine Thousand Flve Hundred Thirty- Twe enly as on 26-Aug-25

o=Jun-26

Description of Mortgaged Property
Landand Buaikding bearing Sdauated &1 ueesry Grama SR Cawvvaamdodd Crama Fanchaydl | Dharur Mandatam | Jogulamba Gadwal Disinat I'EIH:“.gﬂnH

9639 . Land Messunng an extent of 204 4 Sg.vards and bounded on the the above propedies are situated within the registration district of fogulamba Gadwal and within the

Ragistration sub-Distrct of Gadwal. East: My Remalning land, West: U.Hanumanthu Purcheses Place, North: Road, South: Chinnakurmanna Land

LOrmprised in S No

The borrower having failed fo repay the amount, therefora notice is hereby given to the borrower and the public m general that the undersigned has taken possession of the propsdy
descried hersin above meniioned table in axencise of powers conferred on hirmhers under section 134 of te sald [Ac? 2002] read with Rule 8 of the sald rule on the date menlionsd 0
the above table, “The bormower's attention is Invited to provisions of sub section (8) of sacton 13 of the Act read with rule 8 (G}, in respact of ime avadlable, ie. 30 days from this

inlEmation, to redeam the secured assels”

The barrower in parboular and the pubhe In general 14 heeaby caotioned not o deal with the property and sy dealings with the property will be subect to the change of te AL Small

Finance Bank Limited {4 Schadulad Commearcial Bank) for theamount and interesl theseon manfionad in the above abla
Pliace : Dist. Jogulamba Gadwal, Telangana

Dato

: 11062026

Authorised Officer AU Small Finance Bank Limited

sdi-

Llpnb

PUNJAE NATIONAL BEANK

Maitrivihar Area , Ameerpet, Hyderabad -500 016,
E mail: es4732@pnb.bank.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES sppentiniv-Ases Proviso to Rule 4§)]

E-Auction Sale Notice for sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security

punjab nationol bank | BRANCH OFFICE: ARMB Hyderabad, Plot no 3, First floor Regency Plaza,

... pama pou can SANK upon!

Interest Act, 2002 read with provisio to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
Motice is hereby given to the public in general and in particutar to the Bomower (8), Mortgagor (8) and Guarantor (s) that the below descnbed immovable
property morigaged/charged to the Secured Creditor, the constructivelphysical/ symbolic possession of which has been taken by the Authorised Officer of
Hank/Secured Creditor, will be sold on “As Is where is”, “As |s what is” and “Whatever there is™ basis on the dale as menfioned in the table herein
below for recovery of its dues due to the Bank/ Secured Credidor from the respective borrower (8) and guarantor (s). The reserve price and the eamest
money depasit will be as menbonad in the table balow against the respective propares

notice, failing which the recovery shall be made in accordance with the Recovery
of Dabis Due to Banks and Financial Institutions Act, 1993 and Rules there under,
3. You are hereby ordered to declare on an affidavit the particulars of yours assets
an or before the next date of hearing
4, Ypu are hereby orderad fo appear before the undersigned on 03-07-2026

Land are as follows: On or Towards East by: - Neighbor's Land, On or Towards West
by: - GHMC Park, On or Towards North by: - Land Ownar's remaining Land, On or
Towards South by: - Pleasant Pask Colony. Boundaries of Flat are as follows: On or
Towards East by: - Dpen fo Sky. On or Towards West by: - Open io Sky. On or Towards

MNorth by: Comidor. On or Towards South by - Opento Sky.

at 10:30-a.m. for further proceedings. Sel/- : s
5. In addition to the sum aforesaid, you will be fiable fo pay; Date: 12.06.2026 Authorised Signatory Name of the Branch A) Demand Notice Date i]_._._.._.__ Details of the
() Such interests as is payable for the period commencing immedialely after| | Place: Ranga Reddy, Telangana.  Mahindra and Mahindra Financial Services Lid. Name of the Account Description of the Immovable Properties B) Outstanding as on B) EMD of | encumbrances
this notice of the cerfificate/execution proceedings. Mortgaged/ Owner's Name (mortgagers of g C) Bid E known to
(b) All costs, charges and expenses incurred in respect of the service of this Name & addresses of property(ies)) C) Possession Date incriment AuCtion | e cocured
notice and warranis and other processas and alf other proceedings taken for @, AU SMALL FINANCE BANK LIMITED the Borrower/Guarantors D)Nature of Possession Amount creditors
recovering the amount due e LB INFORMATION NOTICE Account )
Given under my hand and the seal of the Tribunal, on this date: 22/05/2026. | |This is to inform to all the borrowers & public in general that “Fincare Smali| | | PNB DilsukNagar roparty-1; All that tha Flat No. 101 on Firsd F'-Dﬂthﬂﬁf"‘";ii A) 18-08-2025 A)Rs. | 07-07-2026 No
Sdi- Recovery Officer Finance Bank Ltd." has amalgamated with “Au Small Finance Bank Ltd.” wet| | |(108110) Municpal No.18-2-835871101, FTIN no. 10416193| g)pg 76000005 with | 690,000 | From = |encumbrances
DEBTS RECOVERY TRIBUNAL HYDERABAD(DRT 2)|  |o4st April 2024, The below mentioned Borowers & Co-Borrowers are informed to| | (Borrowers; Smt.  Chitoju|having plinth area of 1008 Square Feel, along with) 11.00AM to | best known to
A : : Ki | & Mr. Chitoju.[undivided share in land admeasuring 40.00 Square|further interest and costs B} Rs 4.00 PM | the authorized
ramovie their movabla assets from the morigaged proparty (mentioned in the below franma F. oju. ng q | 165 ﬂﬂ'ﬂl' ' i
tabie) which-is going to be sold by AL Small Finance Bank Lid. (A Scheduled Chandra Shaker, Flat No vﬂrﬂ.! o r.ﬂﬂﬂ_-E.E-E TN U, ccnsh'-.r:‘.alﬂ o Hﬂuw. Wem 91,96 20 o L BF:-II::H
I'l SMEG SMFG INDIA CREDIT Commercial Bank} through auction proceeding ender SARFAES! Act. 2002, éﬂliuﬁ:ﬂﬁmmﬂmm I"'Iamhn;:” ETTE; I-r;lﬂ-:}ur:ﬂgalﬂ:;:;Eﬁiigﬂﬁgaﬂh;tﬂl: ﬂzlg:;e;l C) 23-10-2025 c) Wl]l.lﬁ':l:‘::l‘
e Y - . 2 5 . i i 5 fim = . o Lo b 4 1k . "H- i :'I S )
India Credi athensesa tha movatile assels woulkd be transherred U any renled aation at thelr j - ; DS ic g
b co M PANY LI M ITE D cwn cost and they will akso be liable for any damage caused during the shifting, ifit r;g,ﬁ: ESEE E:g'f?;g :'IF;:IMHJ o Tﬂlﬂﬂﬂﬂ.ﬁﬂ Eﬂﬂtf.l and bounded by '_B'w“diﬂ“ for FI.I_. ) Symbolic possession | Rs.50,000/ 1:_:::“:::1
Corporate office at 10th Floor, Office No. 101, 102 & 103, 2 North Avenue, is not removed within 15 days. For other queries contact: Mr. Mosin Basha T MD - . iuaied al usingNo.101: North: Flal no, 102, South: Open to Sky, Eiﬂf :
Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai - 400051 e dvan b aales Board Colony, Saidabad, | Corridor and Staircase, West: Open lo Sky due diligence
: I , : Hyderabad, Telangana Stale. | Boundaries for Entire Premises: North: Road, South: before bidding.
POSSESSION NOTICE Loan Alc No./Name of Borrower! Co-Borrower/MortgagoriGuarantor - B0005S MIG = 30/A. East: MIG-12A Weast: MIG -34/8.
(For Immovable Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002) {Loan AJC Ho.) LEIEE0001 385706, Repuri Pethuru (Borrower), Repuri Ninmala TERMS AND CONDITIONS
Whereas the undersigned being the authorized officer of SMFG India Credit Company Limited (Co-Borrower) The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions:
, Having its registered office at COMMERZONE IT Park, Tower B,1st Floor,No.111, Mount Detail of Marigaged Property 1. The properties are being sold on “AS IS WHERE IS BASIS" and “AS IS WHAT IS BASIS" and “WHATEVER THERE IS BASIS"
Poonamallee Road, Porur,Chennai, Tamil Nadu, Pin Code — 600 116 and corporate office at 10th Prakasam Dist- ongola 5.R - Kothapatriam Mandal- Moturala village Panchayth Arag- 2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised
Floor, Office No. 101, 102 & 103, 2 North Avenue, Maker Maxity, Bandra Kurla Complex, Bandra Padarthi Gramakantam S.Mo.428-an Exlent of 145, 2aq. Yards of site Bounded by Within 3 ?‘Fﬁ[:;;. hul_thl: Authorised Officer shall not be ar;:wamh!a '“r::;i' error, misstatement or omission in this F“":"':Ia"'ar*"“"“;lFI 2 AN
(E), Mumbai — 400051, under Securitisation and Reconstruction of Financial Assets and fhe Boundaries an extent of 1307 sqf. Or 1811 gadies or 145.25q vards or 121405 sq. - The IH. will be done by “".’ _undnrm%nnﬂ through s-suction platiorm r“"mm at the Yrensite https-.'lhaﬂnkmtmm on 07.07.2026 @ 11.00
: ) . S ; 4. For detailed term and conditions of the sale, please refer hitps://baanknet.com & www.pnb.bank.in.
Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of powers conferred Medras of site with all passage and easementrigths.
under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued {Loan A/C No.) LZ3660000763753, Pasumarthi Yiswasa Rao (Bomower), Repuri STATUTORY SALE NOTICE UNDER RULE B(6) OF THE SARFAESI ACT, 2002

Demand Notice dated 20.03.2026 calling upon) 1. VIJAYALAKSHMIAGENCIES, 2. SUDHEER
ENTERPRISES, 3. PENIKALAPATI SUDARSANARAO, 4. PENIKALA PATI SUJATHA, under
loan account number 257001311971440 to repay the amount mentioned in the notice
Rs. 9679549/- (Rupees Ninety Six Lakhs Seventy Nine Thousand Five Hundred Forty Nine
Only) as on 6 Mar 2026. within 60 days from the date of receipt of the said notice.

The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and
the public in general that undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under sub section (4) of section 13 of the Act read
with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 08th Day of JUNE in the
year 2026.

The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the Charge of SMFG India Credit
Company Limited for an of notice Rs. 9679549/- (Rupees Ninety Six Lakhs Seventy Nine
Thousand Five Hundred Forty Nine Only) as on 6 Mar 2026. and interestthereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

: DESCRIPTION OF THE IMMOVABLE PROPERTIES

Description Of The Immovable Properties Owner Of The Property: Mrs. Penikala Pati Sujatha,
Property Description: Item No.1: (resgistered Sale Deed Dt:26.11.2009 U/d No.9050/2009),
Anantapuram Rd & Srd Situated Within Anantapuram Municipal Corporation And The Property
Particulars Are As Follows: Ward: Old-4, New-5, Present-7, Block-21, T.s.n0.2685/2b, Ac.-0.10,
Plot Nos. 18, 22 Paiki, Ac. 0.04 ', Door No. Old 7-250-a, New 7/895, Asst. N0.3957
(1001019856). Bounded By: East : Plot Of Police Usman. South : In Same Plot No's Plot Sold To
Aluru Ramireddy. West : Hut Of Police Imam Sab ,north: Place Of I.t.i, Measurements: East -
West: 33 Ft Or 10.06 Mtrs. North — South: 59 %2 Ft Or 18.14 Mitrs, Total Land Extent Of 218.16 Sq.
Yards And Bua 1260 Sft. Note: Schedule Property Having 3.5 Feet Passage Rastha From Main
Road. Item No.2: [registered Sale Deed Dt.26.11.2009 U/d N0.9051/2009) Anantapuram Rd &
Srd Situated Within Anantapuram Municipal Corporation And The Property Particulars Are As
Follows: Ward: Old-4, New-5, Present-7, Block-21, T.s.n0.2685/2b, Ac.-0.10, Plot Nos. 18, 22

Anusha (Co-Borrowir)

Sd/- Authorized Officer, PUNJAB NATIONAL BANK.

Date : 09-06-20226, Place : Hyderabad.

Detall of Mortgeged Property

Prakasam Dist-ongoka 5 R -Kothagatnam Mandal- Padarthi Village Panchayth- padarthi Village
S Mo d 28 Door M. 228- Assessment Mo 311 propesty Bounded By owiihin the Boundastes an
extant of 1900 8sq. it or 27 gadulz 55 8eqft Or222.52 sq. varde or 185.7818q. Mirs of site,
wehiriainy SAG A8 S0, M al rec buiding witiall Beluness and easement rglhs

{Loan AMC Mo L226E0001012852, Ravinuthala Jayaraju (Borrower), Ravinuthala
Yesamma (Co-Borrowar)

Dietail of Mortgaged Property I
Prakasam Districl-Singarayakonda 5 D-Kondags Revanue Mandal-Mannumapadu village

panchayal-Mennurepadu Gramakanlasn S5.NoA08-an wdenl af 136 sg.Yards of s
biunded by Willin e Bogsdanes an exléand of 1368 50, vands or 114,24 5w melers al sile
wilh all passage and sasement righls

Date: 11062036
Flace: Prokasam, AP

Authorisad Officar
AL Small Finance Bank Lmited

Home First Finance Company India Limited

CIN:L65990MH2010PLC240703 Website:homefirstindia.com
il Phone No: 180030008425 Email ID: loanfirst@homefirstindia.com

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisationand Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the publicin general and in particular to the Borrower (s) and Co-Borrower (s) as per column (ii) that the below described immovable properties as per column (iii) mortgaged/chargedto the Secured Creditor, the physical possession of which has been
taken by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of power conferred under Section 13(2) of the said Act
proposes to realize dues by sale of the said property/iesand it will be sold on “As is where is”, “As is what is”, and “Whateverthere is” as described hereunder. The auction will be conducted “On Line”, for the recovery of amount due from Borrower (s) and Co-Borrower (s) as
per column (i), due to Home First Finance Company India Limited.

APPENDIX- IV-A[See provision to
rule 8 (6)] SALE NOTICE FOR SALE
OF IMMOVABLE PROPERTIES

homefirst

e I ks

o Date of Demand .. | Last Date & Time of| Number of
Paiki East-west 33 Ft Or 10.06 Mtrs. Measurements: East - West: 33ft Or 10.06mtrs. North - Sr. Name Borrower (s) : Date of Market EMD Date and Time S g
south: 6% Ft Or 1.98 Mtrs.bounded By: East: House Of Police Usman South: House Of C. No.| and Co-Borrower (s) PROPERTY ADDRESS Dﬁ‘r;:iacr;d A::::Sﬁt Possession Value Amount of Auction Sum;gjéﬁ%g: tEmd Au;?f?g::red
Dhanalakshmi And 3.5 Feet Passage Rastha From C.dhanalakshmi House East Side ,west: _ : ,

House Of Police Imam Sab ,north: In Same Plot No House Sold To M.a.anandakumar ,total Land 1. ..Janamala Door No:5-150, Survey NO'121/2} Moparru Village, Amruthaluru 27-06-2026 25.06-2026
Extent: 23.83 Sq. Yard RajuJanamala | Mandal, Amruthaluru Sub District Ellaka Guntur,Andhra)  g3.09.2026 |  6,39,507 07-03-2026 | 851,408 | 85,141 ol g 8686845725
— Sdr- Deerl;ammakJanamala Pradesh,522312 Bounded by East-Panchayat Road, South-Property Of e = ’ (11am-2pm) (upto 5pm)
avan Aumar i - i -Joi
Date : 12-06,2026 Authori%fgcer \éaar;leiamalaLukalah, West-Property Of GollapudiSuzatha, North-Joint
Place, ANANTAPURAM SMFG INDIA CREDIT COMPANY LINJED
2. Vinukonda R.S.NO: 541/4F, Third Floor, Flat no: 501, "KAREMPUDI RESIDENCY - 27.06-2026 25.06-2026
Yamini,Vinukonda | 1" Gollapudi Village & Grama panchayathi, Vijayawada Rural 0. 02, -Uo- -Uo-
FORM G MuraliKrishna Mandal,Krishna,Andhra Pradesh,521225 Bounded by North-OPEN TO 03-01-2026 13,26,197 07-03-2026 11,62,000 | 1,16,200 (11am-2pm) (upto 5pm) p346543553
INVITATION FOR EXPRESSION OF INTEREST FOR NG SKY, South-Property Of Flat No:501, East-open To Sky, Corridor, West-
KARVY DIGIKONNECT LIMITED it & Stair Case.
OPERATING IN CALL CENTER AT HYDERABAD 3. | Kancharla Koteswara | D NO: 80-2, DOOR NO: 4-167/1, CHINTALAPUDI VILLAGE & GRAMA
(Under sub-regulation (1) of regulation 36A of the Insafvency and Bankruptey Board raoKancharla | PANCHAYIT, PONNUR MANDAL, GUNTUR DIST.GunturAndira| 03.01.026 | 404386 | 07-03-2026 | 304200 | 30420 | 27062028 25-06-2026 | geaapsn7as
of India (Insolvency Resolution Process for Corporate Persons| Regulations, 2016) ’ gﬁﬁsgr’gﬁir1§4 oBfotk”:necdhfﬁaN%Z?'Péii?rgaﬁf;h};ayl?agiazamvﬁ’ (Htam-2pm) (upto spm)
t RELEVANT F_{HT"-'E]-]!-_{HS Property of Kancharla Veerendra. | |
_ : T
1. {Name-af e corporale debtar along Wil FAN|KARN'Y DFSIRONNELT LIITED 4. | Sheik Hansar Kureshi,| D.No.7B-16-3/2, Assessment No.1075002777, .S No:1389, Easter
& I""m'l LLF r"'l:l |FAH MHEFETH{I Sheik Shuhila Begum Street, Nadi Veedhi, East of Sri Ganganamma Waari Temple, MUﬂICIpal 03-11-2025 14.64.190 06-01-2026 14.40.352 1.44.035 27-06-2026 25-06-2026 9440191596
GIN: UB420001L1992PLE219215 Ward No.C, South of Street, Presently Division No.8, Eluru Corporation, m e T (11am-2pm) (upto 5pm)
2. | Address of the registered office ;Fla’r Nos, 502 & 503 bth Floor Old West Godavari District, Present Eluru District,eluru,Andhra
\Arunachal Building, 19, Barakhamba Pradesh,534001 Bounded by North-Road, South-For the Property Sold
| \ Pt ' by Muntha Eswaramma to others joint wall of property, East-Wall of Sri
. — Aoad NF“ Deihi-110001 Sivalayam, West-Road.
3. |URL of website Mot avaikable
4. (Details of place where majorily of fixed Karvy Gateway, Piot No. 38,39, 4th E-Auction Service Provider E-Auction Website/For Details, Al/c No: for depositing Branch IFSC Name of
as5ets are lncated \Floor Financial District, Nanakramiguda, Otherterms & conditions EMD/other amount Code Beneficiary
\Hyderabad, Telangana- 500032 Company Name : - e-Procurement Technologies Ltd.(Auction Tiger). http://www.homefirstindia.com 911020005835824- UTIB0000009 | Authorized Officer,

Help Line No:- 079-35022160 / 149 / 812, Contact Person : Ram Sharma —
8000023297, e-mail id:- ramprasad@auctiontiger.net and Support@auctiontiger.net.

Home First Finance Company India Ltd
Axis Bank Ltd., Bangalore KT

https:/homefirst.auctiontiger.net Home First Finance

5. |Installed capacity of main products/ services [NA Lo
Company India Limited

f. [Guantily and value of mai products’ NA
services soid in fast financial year as Company is non-operational Bid Increment Amount Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https://nomefirst.auctiontiger.net). E-Auction Tender Document containing online e-auction bid form, declaration, General Terms &
7 [Humber of emoloyees) workmien iHlL Conditions of online auction sale are available at Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should make their own independent inquiries regarding the

encumbrances, title of property/ies put on auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of Home First. The
property is being sold with all the existing and future encumbrances whether known or unknown to Home First. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third-party claims/ rights/ dues. The sale shall be subject to rules/conditions
prescribed under the securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.In case of any discrepancy English Version of the Notice will be treated as authentic.

NOTE: STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance dues, if any, will be recovered with
interestand cost.

Date: 12-06-2026,
Place: Andhra Pradesh

a5 Company i non-operational,

Last audited financial statements
avaifable for FY 2015-2020, Other
Ciataiés Can be obtained by sending an
\amail at: kdl.cirp@gmai.com

The same can be obtained by sending
|2 request at kdl.cirp@omall.com

8. |Further details ingluding fast avaikable
financial statements (with schedules) of two
wears, ists of creditors are &vailable at URL:

Y. |Ehgebsty forresodufion applicants under

section 25(2)(h) of the Code is availabla at
URL _
10, Last date for receipt of expression of interest |27.06.2026
11.| Date of issue of provisional list of prospectivei07.07.2026
|__|resolution applicants

Signed by Authorized Officer,
Home First Finance Company India Limited

indianexpress.com

12 |Last date for submission of objecfionsto |12.07.2026
provisignal Bst
13.{Data of issue of final list of prospactive |22.07.2026 °
rasoiufion applicants : I I k y d
14.{0ate of issue of information memorandum,  |27.07.2026 o o at eve r S I e
avaluation matrix and request for resolution b f k’ : d
plans to prospectve resolution applicants . | e 0 re ta I n g a SI e.
13, Last date for submission of resolution plans | 26.08.2026
16.| Process-email id to submit Expression of ikdl.nir«’ gmail. . . .
erest Inform your opinion with
17 | Details of the corporate dedior's registration: ot avakable o o .
sttus a5 MSHE insightful perspectives.
Sdi-
Ms. Ashu Gupia

Inferim Resalution Professional

204 &, 2nd Floor 23, 5Bl building, Nazafgarh Road

Industrial area Shivaji Marg, Opp DLF tower New Dedhi-110013
IBBKPA-DDZIP-NO3IAI0TT- 18110043

kdl.cirp@gmail.com | /]

The Indian Express.
For the Indian Intelligent.

! Diate: 12.06.2026
Place: New Delhi
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